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2. 118.4.97 	Eeard the learned lawyer for the 

petitioner and learned Sr.Standing  

Counsel Sri Asbok Mohanty. Hearing 

in this matter is concluded. it i 	cc'c e/ fr 
subriitted by the learned Sr. S.C. 

- 
I 	that he will suit a Supreme Court 

3 16-4-9 

judgment by tomorrow. Learned lawyer 

for the petitioner has suhnitted 

t:o xerox copies of the judgments. 

Case is fixed to 10.4.97 for orders. 
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V1cC AV 

OA Nos.709 to 713/95 

Jrder pronounced in open 

Court. As per the observations and 

direction contained in the order 

dated 16.4.1997 in separate sheets, 

the Original Applications are allowed 

in part. 
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